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NHRC issues netice to Karnataka Govt
calling for reports within four weeks

The National Human Rights
Commission (NHRC), India has
taken suo moto cognisance of a
media report that a 19-year-old
woman, who underwent a cae-
sarean operation, was banished to
a distant and isolated hut, as per
the tradition for new mothers and
menstruating women in Bisadi-
halli area of Tumakuru district of
Kamataka. The hut did not have
a bed or toilet. The Commission
has issued a notice to the Chief
Secretary, Government of Kama-
taka calling for a detailed report
on the matter within four weeks.
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NHRC seeks report
on ‘sale of girls’ as
part of Nata Pratha

The Hindu Bureau

NEW DELHI
The National Human
Rights Commission

(NHRC) issued notice on
Thursday to the Union Mi-
nistry of Women and Child
Development and the
States of Rajasthan, Mad-
hya Pradesh, Uttar Pra-
desh, and Gujarat over a
practice known as Nata
Pratha. The girls in some
communities of these
States are sold either on
stamp paper or otherwise
in the name of illegal or
child marriage, mostly by
their own families.

Given the immoral con-
sequences of Nata Pratha
on women and minor girls,
the Commission has called
for its eradication and abo-
lition, says a message is-
sued by the rights body.

The States have been di-
rected to submit a report
on measures taken or pro-
posed to be taken in this
regard within eight weeks.

The Commission’s di-
rections has come follow-
ing its intervention in a
complaint dated July 15,
2020, by the father of a mi-
nor girl who claimed that
the child was allegedly kid-
napped from Rajasthan’s
Salamgarh area, in district
Pratapgrah. Her body was
found in Danpur, in the
district of Banswara. “The
Commission through its In-
vestigation Division con-
ducted a spot inquiry. It
was found that the father
himself sold her as part of a
marriage deal to a man for
32.51akh. As part of the Na-
ta Pratha deal signed by
their families and wit-

The move follows NHRC's
intervention in a complaint by
the father of a minor girl.

nessed by villagers on July
11, 2019, the groom paid
360,000 and the remain-
ing amount was to be paid
by January 10, 2020,” the
NHRC stated.

The commission further
noted that when the groom
failed to pay the remaining
amount within the stipulat-
ed time, the father brought
his daughter back and
fixed her ‘Nata’ with anoth-
er man for ¥32,000. The
girl objected to this and
went to live with her ear-
lier husband at Gagarwa.
She also complained to the
Banswara SP, alleging that
her father was an alcoholic
and had made several at-
tempts to fix her ‘Nata’
against her will with many
boys to earn money and
that he had also threatened
to kill her. The police failed
to take any action and she
was found dead on June 16,
2020.

It suggested that indivi-
duals involved in forcing
women into Nata Pratha
must be prosecuted under
laws relating to human traf-
ficking and prosecuted un-
der POCSO Act.
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NHRC seeks report on ‘sale of underage girls’ as part of ‘Nata
Pratha’

https://www.thehindu.com/news/national/nhrc-seeks-report-on-sale-of-underage-
qgirls-as-part-of-nata-pratha/article68259587.ece

When the groom failed to pay the remaining amount, the father brought his daughter
back and fixed her ‘Nata’ with another man for ¥32,000. The girl objected and went
to live with her earlier husband at Gagarwa

The National Human Rights Commission (NHRC) issued notices on Thursday to the
Union Ministry of Women and Child Development and the States of Rajasthan,
Madhya Pradesh, Uttar Pradesh, and Gujarat over a practice known as ‘Nata
Pratha’.

This involves selling _ “on a stamp paper” _ or marrying off underage girls from
some communities. These “sales and marriages” are usually conducted by their own
families.

Given the immoral consequences of ‘Nata Pratha’ on women and minor girls, the
Commission has called for its eradication and abolition, says a message issued by
the NHRC.

Sold by father

The States have been directed to submit a report on measures taken or proposed to
be taken in this regard within eight weeks.

The Commission’s directions come following its intervention in a complaint dated
July 15, 2020, by the father of a minor girl who claimed that the child was allegedly
kidnapped from Rajasthan’s Salamgarh area, in district Pratapgrah. Her body was
found in Danpur, in the district of Banswada. “The Commission through its
Investigation Division conducted a spot inquiry. It was found that the father himself
sold her as part of a marriage deal to a man for ¥2.5 lakh. As part of the ‘Nata
Pratha’ deal signed by their families and witnessed by villagers on July 11, 2019, the
groom paid 60,000 and the remaining amount was to be paid by January 10, 2020,”
the NHRC stated.

The commission further noted that when the groom failed to pay the remaining
amount within the stipulated time, the father brought his daughter back and fixed her
‘Nata’ with another man for ¥32,000. The girl objected to this and went to live with
her earlier husband at Gagarwa. She also complained to the Banswada SP, alleging
that her father was an alcoholic and had made several attempts to fix her ‘Nata’
against her will with many boys to earn money and that he had also threatened to Kill
her. The police failed to take any action on her complaint, and she poisoned herself
on June 16, 2020.

Police inaction

The NHRC inquiry revealed that the father filed the complaint with the Commission
alleging the kidnapping and murder of his daughter to save himself from any action
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resulting from the police complaint filed by her. The Investigation Division
recommended legal action against the father for selling his minor daughter and
action against the police personnel of Danpur for their inaction. The NHRC spot
inquiry team also suggested that the State Government should enact a law to stop
the social evil of ‘Nata Pratha’.

On January 23, 2020, the Commission deputed its Special Rapporteur to inquire into
the sale of girls in Rajasthan. He also suggested the urgent need to address this
social evil through a multifaceted strategy as it violated basic human rights. The
Commission referred the matter to the Research Division to suggest measures.

The commission’s research wing observed that the ‘Nata Pratha’ is comparable to
modern forms of prostitution. Among various measures, it suggested that. besides
enacting a law, individuals involved in forcing women into ‘Nata Pratha’ must be
prosecuted under laws relating to human trafficking. The sale of minor girls should
be prosecuted under the POCSO Act. It also suggested setting up a group at the
village level to register cases of ‘Nata Pratha’ in addition to building awareness and
providing education and employment to improve the economic and social status of
girls and women.
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NHRC Calls for Eradication of 'Nata Pratha'

The NHRC has called for the eradication of the 'Nata Pratha' tradition in Rajasthan,
Madhya Pradesh, Uttar Pradesh, and Gujarat. This practice involves selling girls for
marriage with no legal sanctity. The commission urges immediate action and legal
reforms to protect the rights of women and minor girls.

https://www.devdiscourse.com/article/law-order/2974155-nhrc-calls-for-eradication-
of-nata-pratha

The National Human Rights Commission (NHRC) has issued a stern call for the
abolition of the 'Nata Pratha' practice. This tradition, prevalent in parts of Rajasthan,
Madhya Pradesh, Uttar Pradesh, and Gujarat, allegedly involves selling girls for
marriages devoid of legal recognition.

The commission has issued notices to the Union Ministry of Women and Child
Development and the governments of the four states, demanding reports on the
measures taken to counter this social evil within eight weeks.

Following its investigation into multiple complaints, including the tragic case of a
minor girl in Rajasthan, the NHRC has recommended urgent legal action and
comprehensive strategies to combat this violation of human rights.

(This story has not been edited by Devdiscourse staff and is auto-generated from a
syndicated feed.)
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NHRC issues notice to four states over Nata Pratha

https://myind.net/Home/viewArticle/nhrc-issues-notice-to-four-states-over-nata-
pratha

The National Human Rights Commission (NHRC) has issued notices to four states—
Uttar Pradesh, Madhya Pradesh, Rajasthan, and Gujarat—following a 2020 case. In
the case, a father reportedly sold his daughter for 2.5 lakhs. Subsequently, upon
discovering her dead body, he filed a complaint with the commission.

The NHRC has voiced grave concerns over the social practice known as Nata
Pratha, where girls are reportedly sold by their family members disguised as
marriages in regions across Rajasthan, Madhya Pradesh, Uttar Pradesh, and
Gujarat. The commission has urged the Union Ministry of Women and Child
Development and the concerned states to submit a report detailing actions taken
within eight weeks.

In a statement, the NHRC referred to a 2020 case where a father alleged that his
daughter had been kidnapped from Salamgarh in Rajasthan and later found dead in
Danpur, Banswara. The commission's investigation revealed that the father had sold
his daughter for 2.5 lakhs under the practice of Nata Pratha on July 11, 2019.

However, the groom only paid 260,000 and failed to settle the remaining amount.
Subsequently, the father repurchased his daughter and arranged another marriage
for her with a different man for ¥32,000.

The statement further reveals that the girl had objected to her father's actions and
returned to her husband. She lodged a complaint with the SP Banswara, alleging
that her father, who struggled with alcoholism, had forcibly arranged multiple Nata
marriages for financial gain and had threatened her life.

The NHRC emphasised that the police had not acted on the complaint, resulting in
the girl taking her own life on June 16, 2020, by consuming poison. It was noted that
the father filed a complaint to divert attention from the police complaint lodged
against him by his daughter.

The commission's investigative division recommended stringent action against the
father for selling his minor daughter and against the Danpur police personnel for their
failure to promptly act on the minor's complaint, which could have potentially
prevented her suicide.

The NHRC also asserted that "Nata Pratha is akin to modern forms of prostitution”
and advocated for prosecuting it under human trafficking laws and relevant
provisions of the POCSO Act for the sale of minor girls.

There is ongoing debate among researchers regarding the true nature of Nata
Pratha in Rajasthan. Meenu Walter, an Associate Professor at SPC Government
College Ajmer, Rajasthan, highlighted in her research titled "Nata Pratha, Women’s
Selection or Women’s Exploitation" that women's consent is never sought or
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considered in this custom. Initially practiced for married or widowed individuals, it has
evolved to include single people as well. Women involved in these arrangements are
often compelled to abandon their children, who subsequently endure neglect,
physical, and psychological abuse.
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NHRC issues notice to 4 states over 'Nata pratha' practice

https://www.newsbytesapp.com/news/india/nhrc-takes-serious-view-of-nata-
pratha/story

The National Human Rights Commission (NHRC) has issued a notice to Uttar
Pradesh, Madhya Pradesh, Rajasthan, and Gujarat in response to a 2020 case
involving the controversial social practice of Nata Pratha.The practice involves
families selling their daughters under the guise of marriage.The NHRC expressed
serious concern over this issue and requested an action taken report (ATR) from the
Union Ministry of Women and Child Development and the concerned states within
eight weeks.

Tragic case sparks NHRC investigation into 'Nata pratha'

The NHRC issued the notice after a 2020 case in which a father sold his daughter for
%2.5 lakh under Nata Pratha was brought to its attention.Initially, the father filed a
complaint alleging his daughter was kidnapped in Salamgarh, Rajasthan.However,
the NHRC's investigation revealed that he had sold his daughter in July 2019.The
groom paid only %60,000 of the agreed amount, which led the father to fix
her Nata to another man for ¥32,000.

Victim's resistance and tragic end amidst police inaction

The girl resisted her father's arrangement and returned to her husband. She had also
lodged a complaint with the SP Banswara.She alleged that her alcoholic father had
arranged her Nata against her will with multiple men for money and had threatened
to kill her.Despite the complaint, no action was taken by the police.The girl
subsequently committed suicide on June 16, 2020, by consuming poison.

NHRC calls for strict action, compares 'Nata pratha’ to prostitution

The NHRC's investigation division recommended strict action against the father for
selling his minor daughter and against the Danpur police personnel for failing to take
timely action on the minor's report.The commission stated that "Nata Pratha is
comparable to modern forms of prostitution.""Nata Pratha must be prosecuted under
laws relating to human trafficking and the relevant provisions of the POCSO Act for
selling minor girls," it added.
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‘Encounter’ death: Delhi Police's special cell gets NHRC notice

https://timesofindia.indiatimes.com/city/delhi/encounter-death-delhi-polices-special-
cell-gets-nhrc-notice/articleshow/110763432.cms

NHRC serves notice to Delhi Police's Special Cell over alleged fake encounter
resulting in Ajay's death. Police must submit documents within six weeks. The
incident is under investigation.

NEW DELHI: In mounting trouble for the Delhi Police's Special Cell, National Human
Rights Commission (NHRC) is learnt to have served a notice and sought documents
and reports in connection with the death of a 24-year-old man named Ajay who was
killed in a 'fake encounter' on the night of May 16.

Delhi Police will have to submit the documents to the commission in six weeks.
The commission has served a notice to the deputy commissioner of police (outer-
north) and district magistrate (northwest) who are carrying out their respective
investigation into the case. The killing became controversial after it was alleged that
Ajay was abducted by policemen of the "counter investigation unit" (CIU) of the
special cell from Mount Abu in Rajasthan, brought to an isolated spot in north-west
Delhi, given liquor and shot in cold blood. The cell has denied the allegations and
claimed that the encounter was "genuine" and they had fired in "self-defence".

The commission, sources said, had asked for details like the general diary entry of
the departure and arrival time of policemen before and after the encounter. They
have also sought the medico-legal certificate of the personnel allegedly "injured" in
the encounter.
"NHRC has sought the site plan of the scene of occurrence, position of policemen
and the deceased during the encounter and the post mortem and inquest reports.
Police need to submit the recording of the post mortem," an official said. NHRC also
wants the magisterial inquiry report.

Besides statements of Ajay's family, police need to provide the commission with an
action-taken report on the complaint by Ajay's relative, alleging a fake encounter.
NHRC has sought the details and statements of independent witnesses and status of
the probe.
Ajay was from Ritoli village in Rohtak, Haryana. He was said to be a neighbour of a
gangster, Himanshu alias Bhau Ritolia. Police have claimed he was involved in a
murder in Haryana, besides an incident of firing at a second-hand car dealer's shop
in west Delhi.
Bhau and his associates had released a statement through social media handles
and alleged that Ajay was killed in a fake encounter. The encounter was carried out
at an isolated location in Rohini's Sector 29 by the "counter-intelligence unit"
comprising additional DCP Manishi Chandra, ACP Rahul Vikram, inspector Nishant
Dahiya and others. Special commissioner R P Upadhyay had also gone to the spot
after the encounter. Police commissioner Sanjay Arora is monitoring the probe.
A Honda City with registration number TO12UC, believed to be Ajay's, was found at
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the scene. The police's Scorpio SUV was found damaged with "bullet marks on the
front windshield" and broken glass on the side window. Police found 15 empty
cartridge shells and a 9mm pistol at the scene.
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https://www.crimetak.in/top-news/story/delhi-police-special-cell-counter-intelligence-
unit-nhrc-notice-latest-news-updates-3008727-2024-06-06

3Rfde 3item & A1y ferRTT MY ot frad
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(CIU) & Qfeaahiaal = FTal fham o7l 39 a1e af 39 el & Th A9 og IR o
U TET I UsS IRTS RIS TS 39 a1 I T AR & | gTeifs ¥ & A
1 e § [ A a1 Wil 1gt AN

FT-T SIS HiT § ST 42
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NHRC, India takes a serious
view of ‘Nata Pratha’

The National Human Rights
Commission (NHRC), India has
taken a serious view of social
evil in the form of “Nata Pratha’
under which the girls in some
communities are sold either on a
stamp paper or otherwise in the
name of marriage having no le-
gal sanctity in parts of Rajasthan
and the adjoining arcas in the
States of Madhya Pradesh, Uttar
Pradesh and Gujarat. The Com-
mission has called for its eradi-
cation and abolition and issued
notices accordingly to the con-
cerned authorities to provide a
report within eight weeks.
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NHRC calls for eradication of 'Nata Pratha', seeks action report
from government

https://www.deccanherald.com/india/nhrc-calls-for-eradication-of-nata-pratha-seeks-
action-report-from-government-3055801

Under 'Nata Pratha’, girls in some communities are allegedly 'sold' either on a stamp
paper or otherwise in the name of marriage having no legal sanctity in parts of
Rajasthan and the adjoining areas in Madhya Pradesh, Uttar Pradesh and Gujarat.

New Delhi: The NHRC on Thursday called for eradication of 'Nata Pratha' and issued
notice to the Centre and the governments of Rajasthan, Madhya Pradesh, Uttar
Pradesh and Gujarat over the evil tradition.

Under 'Nata Pratha’, girls in some communities are allegedly 'sold' either on a stamp
paper or otherwise in the name of marriage having no legal sanctity in parts of
Rajasthan and the adjoining areas in Madhya Pradesh, Uttar Pradesh and Gujarat.

The National Human Rights Commission in a statement said that given the 'unethical
and immoral consequences' of the 'Nata Pratha' on women and minor girls, the
commission has called for its eradication and abolition and issued notices to the
Union Ministry of Women and Child Development and the four state governments.

They have been directed to submit a report on the measures taken or proposed to
be taken in this connection within eight weeks, it said.

The commission's directions have come following its intervention in a complaint
dated July 15, 2020 from the father of a minor girl who he claimed was allegedly
kidnapped in Rajasthan's Salamgarh, district Pratapgrah and her body was found in
Danpur, district Banswada in the state. The commission through its Investigation
Division conducted an on-spot inquiry into the case, it said.

It was found that the father of the girl himself had sold her for marriage to a man for
Rs 2.5 lakh under a purchase deal signed by their families under 'Nata Pratha' in the
presence of the villagers on July 11, 2019. The groom paid Rs 60,000 and the
remaining amount was to be paid by January 10, 2020, the statement said.

However, when he failed to pay the remaining amount within the stipulated time, the
father brought his daughter back and fixed her 'Nata' with another man for Rs
32,000. The girl objected to this and went to live with her earlier husband at
Gagarwa, the statement said.

"She also made a complaint with the Superintendent of Police (SP), Banswada
against her father, alleging that he was an alcoholic and had made several attempts
to fix her 'Nata' against her will with many boys to earn money and that he had also
threatened to kill her. The police failed to take any action on her complaint and she
committed suicide on June 16, 2020 by consuming poison," it added.

The NHRC inquiry revealed that the father had filed the complaint in the commission
alleging the kidnapping and murder of his daughter to save himself from any action
on the police complaint filed by her against him. The Investigation Division
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suggested legal action against the father of the girl for selling her minor daughter and
action against the police personnel of Danpur for their inaction on the girl's
complaint, it said.

The NHRC on-spot inquiry team also suggested that the state government should
enact a law to stop the social evil of 'Nata Pratha'.

Thereafter on January 23, 2020, the commission deputed its Special Rapporteur to
make an exhaustive inquiry into the matter of selling girls in Rajasthan. He also
suggested an urgent need to address this social evil through a multi-faceted strategy
as it violated basic human rights. The commission referred the matter to the
Research Division also to suggest the measures in this regard, it said.

The research wing observed that the 'Nata Pratha' is comparable to 'modern forms of
prostitution'. Among various measures, it suggested that besides enacting a law, the
individuals involved in forcing women to go for 'Nata Pratha' must be prosecuted
under laws relating to human trafficking and for selling the minor girls under the
relevant provision of the POCSO Act to check this menace, the statement said.

It also suggested setting up a board or a group at the village level to register the
cases of 'Nata Pratha' in addition to building awareness and providing education and
employment to improve the economic and social status of girls and women.

The commission shared these inputs with the Union Ministry of Women and Child
Development on March 18 which also opined that 'Nata Pratha' seems derogatory to
women, and needs to be abolished, it added.
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NHRC takes serious view of ‘Nata Pratha’, issues notice to 4 states

https://www.hindustantimes.com/india-news/nhrc-takes-serious-view-of-nata-pratha-
issues-notice-to-4-states-101717662288618.html

The National Human Rights Commission (NHRC) has issued a notice to four
states—Uttar Pradesh, Madhya Pradesh, Rajasthan, and Gujarat. This notice follows
a 2020 case in which a father sold his daughter for 2.5 lakhs and later filed a
complaint with the commission upon discovering her dead body.

The NHRC has expressed serious concern over the social practice of Nata Pratha,
where girls are sold by their family members under the guise of marriage in parts of
Rajasthan, Madhya Pradesh, Uttar Pradesh, and Gujarat. The commission has
requested the Union Ministry of Women and Child Development and the concerned
states to present an action taken report within eight weeks.

The statement cites the 2020 case where a father alleged that his daughter was
kidnapped in Rajasthan’s Salamgarh and found her dead body in Danpur, Banswara.
The commission’s investigation revealed that the father had sold his daughter
for 2.5 lakhs under Nata Pratha on July 11, 2019. However, the groom paid
only 260,000 and failed to pay the remaining amount. The father then bought his
daughter back and fixed her Nata to another man for ¥32,000.

The statement further mentions that the girl objected to her father and returned to
her husband. She filed a complaint with the SP Banswara, alleging that her father,
an alcoholic, had arranged her Nata against her will with multiple men to earn money
and had also threatened to kill her.

The NHRC highlighted that the police failed to take any action, leading to the girl
committing suicide on June 16, 2020, by consuming poison. The father filed a
complaint to evade the police complaint filed by his daughter against him.

The commission’s investigation division recommended strict action against the father
for selling his minor daughter and against the Danpur police personnel for failing to
take timely action on the minor’s report, which might have prevented her suicide.

The NHRC also stated, “Nata Pratha is comparable to modern forms of prostitution.
Nata Pratha must be prosecuted under laws relating to human trafficking and the
relevant provisions of the POCSO Act for selling minor girls.”

There are arguments over researchers over the true nature of the Nata Pratha, in
Rajasthan. Meenu Walter, Associate Professor at SPC Government College Ajmer,
Rajasthan, noted in her research titled Nata Pratha: Women'’s Selection or Women'’s
Exploitation, “Women’s consent is never taken or even considered in this custom.
The ancient practice was initially for married or widowed men and women but has
evolved to include single people as well. Women who go with another man are
forced to abandon their children, who later face neglect, and physical and
psychological abuse.”
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Delhi News: Beil geHs AT H faeel gfera ot w=ra 9« !
TATTSARAT &7 Aifew, T 8 [T HTHeT

https://www.jagran.com/delhi/new-delhi-city-ncr-nhrc-notice-to-special-cell-of-delhi-
police-in-fake-encounter-case-this-is-the-whole-matter-23733731.html
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NHRC 9 =TT YU & ATH TR TR, AT USRT, ITR Y= U4 ORI
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https://insamachar.com/nhrc-took-a-serious-view-on-the-sale-of-girls-of-some-
communities-of-rajasthan-madhya-pradesh-uttar-pradesh-and-qujarat-in-the-name-
of-marriage-in-the-name-of-nata-pratha/#google vignette
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D YT 36, foTd Taddery R R fewedt gfe &t W= 4.
NHRC = 9% fear Aifew

https://navbharattimes.indiatimes.com/crime/who-was-ajay-on-whose-encounter-
nhrc-sent-notice-to-delhi-police-special-cell/articleshow/110768714.cms
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NHRC takes serious view of ‘Nata Pratha’, issues notice to 4 states

https://www.msn.com/en-in/news/India/nhrc-takes-serious-view-of-nata-pratha-
issues-notice-to-4-states/ar-BB1nJaDB

The National Human Rights Commission (NHRC) has issued a notice to four
states—Uttar Pradesh, Madhya Pradesh, Rajasthan, and Gujarat. This notice follows
a 2020 case in which a father sold his daughter for 2.5 lakhs and later filed a
complaint with the commission upon discovering her dead bodyThe NHRC has
expressed serious concern over the social practice of Nata Pratha, where girls are sold by
their family members under the guise of marriage in parts of Rajasthan, Madhya Pradesh,
Uttar Pradesh, and Gujarat. The commission has requested the Union Ministry of Women
and Child Development and the concerned states to present an action taken report within
eight weeks.

The statement cites the 2020 case where a father alleged that his daughter was
kidnapped in Rajasthan’s Salamgarh and found her dead body in Danpur, Banswara.
The commission’s investigation revealed that the father had sold his daughter
for 2.5 lakhs under Nata Pratha on July 11, 2019. However, the groom paid
only 260,000 and failed to pay the remaining amount. The father then bought his
daughter back and fixed her Nata to another man for ¥32,000.

The statement further mentions that the girl objected to her father and returned to
her husband. She filed a complaint with the SP Banswara, alleging that her father,
an alcoholic, had arranged her Nata against her will with multiple men to earn money
and had also threatened to kill her

The NHRC highlighted that the police failed to take any action, leading to the girl
committing suicide on June 16, 2020, by consuming poison. The father filed a
complaint to evade the police complaint filed by his daughter against him.

The commission’s investigation division recommended strict action against the father
for selling his minor daughter and against the Danpur police personnel for failing to
take timely action on the minor’s report, which might have prevented her suicide.

The NHRC also stated, “Nata Pratha is comparable to modern forms of prostitution.
Nata Pratha must be prosecuted under laws relating to human trafficking and the
relevant provisions of the POCSO Act for selling minor girls.”

There are arguments over researchers over the true nature of the Nata Pratha, in
Rajasthan. Meenu Walter, Associate Professor at SPC Government College Ajmer,
Rajasthan, noted in her research titled Nata Pratha: Women’s Selection or Women’s
Exploitation, “Women’s consent is never taken or even considered in this custom.
The ancient practice was initially for married or widowed men and women but has
evolved to include single people as well. Women who go with another man are
forced to abandon their children, who later face neglect, and physical and
psychological abuse.”
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